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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
SITTING AT KOLKATA 

ORIGINAL APPLICATION NO. 26 OF 2023 

IN THE MATTER OF: 

PI VANRAMCHHUANGI               … Petitioner 

Versus 

UNION OF INDIA AND OTHERS                               …Respondents 

 

REPLY TO APPLICATION ON BEHALF OF RESPONDENTS NO.4, 6 & 7 

- STATE OF MIZORAM 

1. The above captioned Original Application has been filed inter-alia seeking 

issuance of directions to the Respondents to forthwith submit a time-bound 

much disposal plan in relation to the widening of NH 54 to 2 Lane, passing 

through districts of Aizawl to Tuipang,  in the State of Mizoram at the 

earliest and bar them from continuing with the construction of road until 

proper disposal of much already generated is undertaken. 

 

2. That the primary allegations in connection with the Road Widening And 

Upgradation Project on NH-54 are the irregular/indiscriminate muck 

disposal causing concern of natural disasters such as landslides in the State 

of Mizoram and the illegal felling of trees in violation of The Forest 

(Conservation) Act, 1980 and The Mizoram Forest Act, 1955. That the 

present Reply is being filed in compliance of the Order dated 20.07.2023 

passed by this Hon’ble Tribunal and with the earnest endeavour to respond 

to the concerns raised in the Original Application. 

 

3. It is respectfully submitted that as shown in Letter dated 21.11.2016 at 

Annexure P-15 at Page 1207 of the Additional Affidavit filed by the 
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Original Applicant herein, the Respondent No. 3- NHIDCL, had been 

assigned the task of “Widening and Upgradation of NH-54 to 2 Lane with 

paved shoulder and geometric improvement from 8 km to 380 km [total 372 

Km] in Mizoram”. 

 

4. It is further submitted that, vide Letters dated 08.11.2018, the following 

three stretches of land covering NH-54, were handed over to NHIDCL by 

the PWD Department, Government of Mizoram- 

 

a. Aizawl to Serchhip- 190 Kmp to 290 Kmp 

b. Serchhip to Lawngtlai- 290 Kmp to 475 Kmp 

c. Lawngtlai to Tuipang-  475 Kmp to 562 Kmp 

 

A Copy of Handing/taking over NH-54 from Aizawl to Serchipp between 

Mizoram and PWD and NHIDCL is annexed herewith and marked as 

ANNEXURE R6/1.  

A Copy of Handing/taking over NH-54 from Serchipp to Lawngtlai 

between Mizoram and PWD and NHIDCL is annexed herewith and 

marked as ANNEXURE R6/2. 

A Copy of Handing/taking over NH-54 from Lawngtlai to Tuipang 

between Mizoram PWD and NHIDCL is annexed herewith and marked 

as ANNEXURE R6/3. 

5. It is necessary to note that the aforesaid land handovers also cover the land 

stretch of NH-54 from 431 Km to 562 Km as mentioned in the DPR dated 

October, 2015 annexed with the present Application. Therefore, it becomes 

clear that the implementing agency/user agency of the Road Widening 
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Project on NH-54 is the NHIDCL.  

 

6. That the following paragraphs elaborate on the action taken by Respondent 

No.6- Department of Environment Forest and Climate Change, Government 

of Mizoram  ( “Department of EF & CC”) and Respondent No. 7- 

Department of Mizoram State Pollution Control Board on the issue of 

irregular muck dumping during the Road Widening and Upgradation Project 

undertaken by NHIDCL on NH-54, on the issue of illegal diversion of forest 

and illegal felling of trees done during the implementation of the said road 

widening project.  

 

7. That on 27.05.2022, the office of Principal Chief Conservator of Forest, 

Government of Mizoram, (“PCCF”), requested the MPCB to look into the 

matter of indiscriminate muck dumping during construction of roads and 

take necessary action as per prevailing Acts and Rules. A copy of the letter 

No. B. 22019/18/2022-FC/PCCF/34, dated  27.05.2022 is attached herewith 

and marked  as ANNEXURE-R6/4.  

 

8. On 28.05.2022 and 30.05.2022, the office of PCCF, requested all the 

Divisional Forests Officers covering the Districts of Aizawl, Champai, 

Lunglei, Thenzawl and Tiabung,  to conduct site verification where 

construction was being undertaken by NHIDCL and confirm if there are any 

violations of the Forest (Conservation) Act, 1980 and the Mizoram Forest 

Act, 1955. Copies of the Letters dated 28.05.2022 and 30.05.2022 are 

attached herewith and marked  as ANNEXURE-R6/5.  

 

9. On 31.05.2022, the office of PCCF, intimated the Under Secretary, EF&CC 

on violation of the Forest (Conservation) Act, 1980  and to request the 

concerned Deputy Commissioners, Mizoram to look into the matter of 
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irregular muck disposal and take necessary actions.  A copy of the letter No. 

B. 22019/18/2022-FC/PCCF/Pt, dated 31.05.2022 is attached herewith and 

marked  as ANNEXURE-R6/6.  

 

10. On 07.06.2022 the Undersecretary Government of Mizoram, was requested 

by the Office of PCCF to inform the IRO, Shillong about the violations in 

connection with Package 2 of Road Widening Project. The said Letter 

mentioned the violation reports submitted by the DFO Thenzawl and DFO 

Lunglei. A copy of the letter No. B. 22019/15/2019-FC/PCCF/201, dated  

07.06.2022 is attached herewith and marked as ANNEXURE-R6/7.   

 

11. On 08.06.2022 the office of PCCF forwarded a copy of the violation report 

in connection with the Project ‘Construction of Chhiahtlang & Serchhip 

Bypass (Package 1) on Aizawl-Tuipang Section of NH-54 in the state of 

Mizoram as the construction began without obtaining forest clearance, and 

requested that the IRO, Shillong, Deputy Commissioner, Serchhip and  

MPCB may be informed about the violation. The DFO detected the violation 

on 24.10.2020 and a Stay Order was issued on 28.10.2020. Thereafter, 

illegal felling of trees were compounded with Rs. 15000 as per the Mizoram 

Forest Act. Thereafter two stay orders were issued dated 11.11.2020 and 

31.05.2022 relating to the construction.  A copy of letter No. 6 vide letter 

No. B. 22019/20/2019-FC/PCCF/185, dated  08.06.2022 is attached 

herewith and marked as ANNEXURE-R6/8.  

 

12. On 10.06.2022, the State of Mizoram vide Notification No. G. 

20015/2/2021/FST/Pt.1, constituted District Level Monitoring Committees 

(“DLMC”) to monitor the compliance of environmental laws for the works 

carried out in various developmental projects (linear and non-linear).  As 
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per the functions  laid out in the Notifications, the DLMCs were tasked to 

ensure- that the soil banks are identified for dumping of excavated soil from 

construction works and ensure that the excavated soil are dumped into the 

identified soil banks. The DLMCs were also tasked to ensure that the soil 

banks and dumping sites are managed and protected in such a manner that 

no soil excavated for construction projects cause damage to land, lake or 

rivers. A copy of the Notification No. G. 20015/2/2021/FST/Pt., dated  

10.06.2022 is attached herewith and marked  as ANNEXURE-R6/9. 

 

13. On 12.07.2022, vide letter No. 3-MZ B. 024/2021-SHI/1177-68, the IRO, 

Shillong, MoEF& CC, Government of India gave instructions to the State 

Government to assess the extent of the violation and  calculate penalty as 

per the Forest (Conservation) Act, 1980 Guidelines at Para 1.21(ii) and also 

calculate NPV as per Ministry’s latest guidelines dated  06.01.2022 in 

connection with the construction of Bypass at Chhiahtlang and Serchhip 

(Package-1) Aizawl.  A copy of  letter No. No. 3-MZ B. 024/2021-

SHI/1177-68, dated  12.07.2022 is attached herewith and marked  as 

ANNEXURE-R6/10. 

 

14. On 15.07.2022, the State of Mizoram vide Notification No. G. 

20015/29/2020-FST/Pt. II, constituted a State Level Monitoring Committee 

(“SLMC”) to monitor environmental issues arising from development 

projects undertaken by NHIDCL in the State of Mizoram.  The members of 

the SLMC are as follows:  

 
Chairman –  Adviser to Chief Minister (Technical) 

 

       Members –  1. Principal Secretary, GAD 
    2. Principal Secretary, EF & CC Department 
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    3. Secretary, PWD 
    4. Secretary, PHED 
    5. Engineer-in-Chief, PWD 
    6. Engineer-in-Chief, PHED 
    7. Member Secretary, Mizoram Pollution Control Board 
    8. Executive Director, NHIDCL, Regional Office 
    9. Representative of CYMA 
    10. Representative of Save Mizoram Rivers. 
 

Member Secretary- Principal Chief Conservator of Forests, Mizoram 
 

 

A copy of the Notification dated  15.07.2022 is attached herewith and 

marked  as ANNEXURE-R6/11.  

 

15. On 01.08.2022 the first meeting of the SLMC was held wherein the need for 

taking necessary actions to ensure ecological stability while taking up works 

for road construction or up gradation was propounded. Further, the action 

taken by the DLMC of Aizawl, Champhai, Saitual, Serchhip, Lunglei and 

Kolasib districts, the Reports submitted by MPCB, Save Mizoram Rivers 

and NHIDCL were discussed at length and following recommendations 

were made inter-alia - action to be taken by EF & CC Department to 

expedite the proposals received from NHIDCL for forest clearance and  

action to be taken in consultation with DLMCs to address the damages 

caused to environment because of irregular muck disposal in the following 

two months.  

A copy of the Meeting Minutes dated  10.08.2022 is attached herewith and 

marked  as ANNEXURE-R6/12.  

 

16. On 09.09.2022, the Divisional Forest Officer, Thenzawl informed the 

Conservator of Forests (Central Circle) that as per the reports of Serchhip 

District Monitoring Committee, after visit on 12.07.2022, the Committee 
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found that no further excavation was being done for construction of Bypass 

at Chhiahtlang and Serchhip (Package-1)  informed that the  that was 

stopped and no further violation was there in Package 1 of NH-54.  A copy 

of letter No. 13031/1/2021-TFD/620-622, dated  09.09.2022, is attached 

herewith and marked  as ANNEXURE-R6/13.  

 

17. On 09.09.2022, the DFO, Lunglei Forest Division, informed the office of 

PCCF that the violation in relation to illegally felling of trees under the Road 

Widening Project on NH-54 (Package II) was compounded.  

A copy of letter No. 20017/2/2022-DFO(L)/177-193,dated  09.09.2022, is 

attached herewith and marked  as ANNEXURE-R6/14.  

 

18. In connected with the Road Widening Project on NH-54 (Package II), the 

DFO, Thenzawl vide Letter dated 14.09.2022, informed the office of PCCF 

that Stay Order dated 31.05.2022, was issued to NHIDCL for beginning the 

construction without In-Principal Approval. That even after the In-Principal 

Approval was given to NHIDCL, the excavation works were stayed and not 

allowed to continue, as improper muck disposal was found been done 

damaging an area of about 5 Ha. As per the Report dated 12.07.2022, the 

excavation activities had remained stopped.  

A copy of letter No. B. 13021/1/2021-TFD, dated  14.09.2022 is attached 

herewith and marked  as ANNEXURE-R6/15.  

 

19. In connection with the illegal diversion of forest in construction of Package 

II of Road Widening Project on NH-54 the IRO, Shillong vide Letter No. 3-

MZ C 059-2020-SHI/2022-23, dated 14.10.2022 informed the Principal 

Secretary Government of Mizoram, that the penal amount should be added 

to the compensation values keeping in mind the violation committed by 

NHIDCL. As recorded on the PARIVESH PORTAL, the said amount has 
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been paid by NHIDCL on 22.05.2023.  

A copy of Letter No. 3-MZ C 059-2020-SHI/2022-23, dated 14.10.2022 is 

attached herewith and marked  as ANNEXURE-R6/16.  

 

20. On 10.10.2022, the DFO, Lunglei Forest Division, informed the office of 

PCCF that the violation in relation to illegal felling of trees under the Road 

Widening Project on NH-54 (Package III) was compounded.  Further in 

connection with the illegal diversion of forest in construction of Package III 

of Road Widening Project on NH-54 a Penal NPV of Rs. 1,19,039/- was 

imposed on NHIDCL which has been paid by the User Agency as conveyed 

vide Letter dated 12.06.2023. 

A copy of letter No. F. 20017/2/2022-DFO(L)/216-219, dated  10.10.2022, 

is attached herewith and marked as ANNEXURE-R6/17.  A copy of the 

Letter dated 12.06.2023 issued by the NHIDCL is attached here 

ANNEXURE-R6/18. 

 

21. The second meeting of the SLMC was held on 21.12.2022 wherein, the 

reports submitted by various DLMC revealed that irregular muck disposal 

have taken place in various districts during execution of road construction. 

The Committee recommended Joint Field Verification may be carried to 

ascertain disposal of muck at designated Spoil Banks and the execution of 

corrective measures to prevent environmental damages. A copy of the 

Meeting Minutes dated  21.12.2022 is attached herewith and marked  as 

ANNEXURE-R6/19. 

 

22. That hereinbelow, is a tabular chart on summarisation of the action taken by 

the DLMCs of the 6 Districts that fall within the Road Widening Project on 

NH-54 – 
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1. Lunglei & 

2. Hnahthial 

1.1 The DLMC, Lunglei conducted a meeting on 22.06.2022 

wherein, contractors of NH-54 were instructed to carry out 

construction of RCC/Gabion walls at dumping sites to prevent 

entering of muck into water bodies.  

 

1.2  Further, it was concluded that dumping of muck should 

be done only at designated dumping sites and all applicable 

environmental laws should be strictly followed by the 

contractors.  

A copy of Meeting minutes issued on 23.06.2022 is attached 

herewith and marked  as ANNEXURE-R6/20. 

 

1.3 The DLMC, Lunglei conducted a meeting again on 

25.08.2022 wherein, physical verification report was 

submitted and it was observed that the dumping grounds were 

still without RCC/Gabion Walls and NHIDCL, who is the 

User Agency were instructed to do the needful.  

A copy of the Minutes of Meeting  dated  26.08.2022 is 

attached herewith and marked  as ANNEXURE-R6/21.  

 

1.4 The DLMC, Lunglei conducted a third meeting on 

10.11.2022 wherein, physical inspection reports were 

submitted and discussed. It was concluded that the efforts 

made by the NHIDCL were still inadequate and were 

requested again to comply with the decisions made by the 

competent authority.  
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A copy of the Minutes of Meeting  dated  11.11.2022 is 

attached herewith and marked  as ANNEXURE-R6/22.  

 

1.5 The DLMC, Hnahthial conducted a meeting on 

01.02.2023 wherein, similar instructions were given to the 

contractors for the construction of RR/Gabion walls at the 

dumping sites.  

A copy of Meeting minutes issued on 01.02.2023 is attached 

herewith and marked  as ANNEXURE-R6/23. 

 

3. Siaha  3.1 As per Action Taken Report dated 21.06.2022, it is clear 

thatvInstruction on environmental safety was issued to all 

construction companies undertaking developmental works 

within Siaha District.  

 

3.2 Joint Verification of Spoil Banks along Package VIII of 

the Road Widening Project on NH-54 was held on 05.06.2022 

was conducted wherein it was concluded the major factor of 

riverine pollution in Mizoram is due to irregular muck 

disposal.  

A copy of ATR dated  21.06.2022 is attached herewith and 

marked  as ANNEXURE-R6/24.   

4. Lawngtlai 4.1 The DLMC, Lawngtlai held a meeting on 01.07.2022 

wherein directions were given to all contractors to strictly 

comply with existing regulations on dumping of excavated 

soils on Spoil Banks and physical inspection of ongoing 

upgradation work in Package VI of Road Widening Project on 

NH-54 was directed to be undertaken on 07.07.2022.  
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A copy of Meeting Minutes issued on 04.07.2022 is attached 

herewith and marked as ANNEXURE-R6/25.  

 

4.2 Deputy Commissioner, Lawngtlai vide his letter dated 

20.12.2022 submitted ATR stating that spoil banks in 

connection with NH-54 has been approved after due 

verification with forest department and all concerned 

contractors were informed to ensure that developmental 

projects do not cause damage to environment.  

A copy of ATR dated  20.12.2022 is attached herewith and 

marked as ANNEXURE-R6/26.  

5. Serchhip 5.1 The DLMC, Serchhip instructed the NHIDCL vide letter 

dated  01.06.2022 to take necessary actions for proper 

collection and disposal of earth spoils to avoid environmental 

hazards along NH-54 road construction. 

 

5.2  Joint Inspection of designated Spoil Banks within the 

District was held on 28.06.2022 and 12.07.2022.  

A copy of ATR dated  21.07.2022 is attached herewith and 

marked  as ANNEXURE-R6/27.  

5.3 Following the joint inspection, the DMLC, Serchhip gave 

recommendations for improvement and rectifications of 

designated spoil banks along Package I & II of NH-54 where 

irregular dumping and spillage of spoils were observed. 

A copy of meeting minutes issued on dated  03.10.2022 is 

attached herewith and marked  as ANNEXURE-R6/28.  

6. Aizawl 6.1 As per Action Taken Report dated 21.07.2022 the DLMC, 

Aizawl conducted Sport Verification along NH-54 on 
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22.07.2022 to monitor cases of improper disposal and 

dumping of excavated soil on lands other than designated 

Spoil Banks and its impact on Environmental damages due to 

construction works of NH-54.  

A copy of ATR dated  21.07.2022 is attached herewith and 

marked  as ANNEXURE-R6/29. 

 

23. Since violation of the Forest (Conservation) Act , 1980 and the Mizoram 

Forest Act, 1955 were detected by concerned Divisional Forest Officers in 

their respective jurisdiction in respect of developmental projects taken up 

by NHIDCL, the DFOs have issued Stay Order for the Road Widening 

Project on NH-54  Package II,  and Package III.  The said Orders are 

Annexed at Page 1223-1231 at Annexures P26-29 of the Additional 

Affidavit filed by the Applicant dated 18.04.2023. 

 

24. On 15.05.2023, the MPCB submitted the Report on Assessment of the 

Environmental Compensation to be paid by NHIDCL in connection with  

violation of environmental Acts and Regulations under the Road Widening 

Project on NH-54 related to NH-54 and other road construction projects to 

the Office of PCCF. The Compensation amount calculated is to the tune of 

Rs. 5,90,70,000/- (Rupees Five Crore Ninety Lakhs Seventy Thousand 

Only). The Report was submitted in compliance of direction by the SLMC 

in the  meeting held on 25.07.2022.   

A copy of letter No. H. 88088/Poltn/47-I/2022-MPCB/74-77, dated  15.05.2023 

is attached herewith and marked  as ANNEXURE-R6/30.  

 

25. Thereafter, in response to the MPCB’s letter, the Office of PCCF requested 

the Member Secretary, MPCB to take necessary action for realisation of the 
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environmental compensation wherever violation has taken place as the 

MPCB has been authorised in this regard under Section 4(1) of the 

Environmental (Protection) Act, 1986.  A copy of letter No. B. 

22019/18/2023-FC/PCCF/109, dated  30.05.2023 is attached herewith and 

marked  as ANNEXURE-R6/31. 

 

26. In light of the aforesaid it is most respectfully submitted that the Respondent 

No. 6 and 7 with the aid of the Officials of IRO Shillong have initiated action 

on the issue of muck disposal in connection with the construction and 

upgradation work on NH-54 to ensure the protection of the Environmental 

laws and Regulations.  

 

27. That, the answering Respondents herein further seek liberty to file 

additional Reply in course of litigation as and when directed by this Hon’ble 

Tribunal or required in the facts and circumstances of the case.                                                                                                                                        

                    

                                                                 

 

    SIDDHESH KOTWAL 

ADVOCATE 
J1, Upasna Flats 
1, Hailey Road, 

New Delhi – 110001 
Mobile Number: +91-9871656128, +91-9899686066 

 

NEW DELHI 

DATED: 10.08.2023 
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Applicant

Respondents

I, C' 'Lalduhanna" 
aged about 57 r'ears. IV{ember. Secretan'. NIizor:Li, ;

Contrpl Board, office at Mizoram Poilution Control Bop-rrl. MNECO. K1.,,., ,1

\4izoram-796001, do hereby solemnly affirm a,d decrare as ,-rnder:-
:

1) That I am the Member of Secretary, MpcB/ Respondent No. 7, in the present
Petition and as such I am competent and authorized to swear the present
affidavit on bi5half of Respondent Nos. 4, 6 and.7 .

2) H that I have read and understood the contents of the accompanying Reply

E Affidavit on behalf of Respondent Nos. 4, 6 and,7 which have been drafted

s as per rny instructions basis the knowledge derived from the official records!' 
maintained by the State Departments, which I believe to be true and correct.
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3) That the annexures filed along with the Reply Affidavit are true and cogect
copies of its originals.

DEPONENT

VERIFICATION:

-

Member Secretary
Mizoram Pollution Control Board

Mizoram:Aizawl

I, the deponent above named do hereby solemnly affirm and veriS, that what is

stated in the foregoing Affidavit is true to my knowledge and belief based on the

records of the case and I believe the same to be true.

Verified 4t Aizawl,Mizoramon this 10th day of August,2023.

Identified By:

W,olskz
D E PnQ. N_E_il(Fn ber S ecretarvrvrzoram 

_poltution Contri I Ba^,,Mizoram , Aiiuri,"rrr,sig#a Before me

^,../*.#-j 'Dl(f-or'an^LPE:n I /. VANLALNGHAIG
Rovocde & Notary pubtiC '

A,zawl: Mizoram

Notarial Registration

i:;,;!r,qtffii*sp g

_l
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GOVERNMENT OF MIZORAM
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS

DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
MIZORAMi:AIZAWL

No. 8.22019 / 15 /2019-FCIPCCF/ e o 1

To
Dated Aizawl ths fliune, ZOZZ

Under Secretary to the Govt. of Mizoram
Environment, Forests & Climate Change Department
Mizoram, Aizawl

Subi Violation in connection with the Proiect 'Widening & Upgradation to 2- lane
paved shoulder conflguration and geometric improvements.from km 8.0 to km
380.0 on Aizawl - Tuipang section of NH - 54 in the state of Mizoram fPackage -
2)

Ref: 1. DFO Thenzawl letter No. B. fiAnft/ZOZL'TFD / L47 -149 Dt.3LA5'2O22
2. DFO Lunglei letter No. F. 2A0L7 /2/2022 - DFO [t]/50-51 Dt.. OL.A6.2O22

Sir,
With reference to the above subjec! i am directed to forward herewith a copy of

violation report in connection with the Project'Widening & Upgradation to 2- lane paved shoulder
configuration and geometric improvements from km 8.0 to km 380.0 on Aizawl - Tuipang section of
NH - 54 in the state of Mizoram (Package - 2J received from Divisional Forest Officer, Lunglei &
Divisional Forest Officer, Thenzawl Forest Division vide their letter under reference for information
and further action.

The proposal is at present pending with Regional Office, Shillong Mo EF&CC for Stage I
approval. It is requested that IRO, Shillong may be informed about the violation. Further, Deputy
Commissioner, Lunglei and Deputy Commissioner, Serchhip and Mizoram Pollution Control Board may
also be informed for necessary action from their end.

Enclo: As above.
Yours

\

2022
Copy to

Memo No. B.22019 / 15 /2AD-FCIPCCF/2.8 l

Divisional Forest Division, Lunglei Forest Division.
Divisional Foresl Division, Thenzawl Forest Division.

Deputy onservator
Dated Aizawl

1jg'z'

of Forest [FCJ
theflune, -

(-/

b ,ZP'L;z'

1_

2

\ \-/

Assistant ofForest [FC]

f
I
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GOVIRNMENT OF ruI:Z$RAM
OFFICE OF THE PfiINCIPAL CHIEF CGNSERVATOR OF FORESTS

DEPARTMENT OF ENVIRONMENT, FC}REsTS & CLIMATE CI{ANGE
MIZORAM::AIZAWL

No. 8.220 1e / 20 / zaw-FClPCCF/ \ 95 Dated Aizawl the 96\une,2A'22,
To

Under Secretary to the Govt. of Mizoram
Environment, Forests & Climate Change Department
Mizoram, Aizawl

Subj: Violation in connection with the Pioiect'Construction of Chhiahtlang & Serchhip
Bypass [Package 1) on Aizawl - Tuipang section of NH - 54 in the state of Mizoram.

Ref: DFO ThenzawlletterNo. B. 13021,/1,/2021,-TFD/L+4-146 Dt.31,.0S.Z0ZZ

Sir,
With reference to the above subjec! I am directed to forward herewith a copy of

violation report in connection with the Project 'Construction of Chhiahtiang & Serchhip Bypass
[Package 1J on Aizawl - Tuipang section of NH - 54 in the state of Mizoram'received from
Divisional Forest Officer, Thenzawl Forest Division vide their letter uncler reference for
information and further action.

The proposal is at present pending at Nodal Officer, due to EDS raised by the IRO,
Shillong vide letter No. 3-MZ B 024/2A21 -SHl/67I-72 dt 03,0G.2022. It is requested rhat IRO,
Shillong may be informed about the violation. Further, the Deput-r, Commissioner, Serchtrip and
Mizoram Pollution Control Board may also be informed for necessarv actio- irom their ends.

Enclo: As above

Yours faithftrllv,

4:1L.u'

SIN

iiiemo No. B.22019/20/2019-FCIPCCF/ iX i
Copy to :

De:'.rs Conservator cf Fo5est [FCJ
Daied Aizawl the Z-line,20?,2.

1.
2.

Conseryator of Forests [SC], Lunglei,
Divisional Forest Divisron, Thenza.,t'1 Foresr Division.

b zlu
Assisiant Conservator of Forest IFC,,l

rr *

-"7zu'

it

alL
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GOVERNMENT OF MIZOARAM.
OFFICE OF THE DTVISIONAL FOREST OFFICER

THENZAWL FOREST DTVISION:THENZAWL
No. go3r/rlzozr-TFDl6zo -6zt- Dated og.og.2o22

To,

Conservator of Forests (Central Circle)
Mizoram, Aizawl

Subjr Proposalfor diuersion of z.4gz78Ho of forest loLnd.for eonstrttction of
Bgpass at Chhio'htlang and Serchhtp (Package -I) on Aizanol-Tuipang section of
of NII-14 in the State of Mizorotn, Engineering , Procurernent o:nd Construction
(EPC) rnode with JICA loorn assistance- reg
Refn : N o.B. z z o t g/ z o / z o z o - FC / PCCF / z 4 3 D o,te d 7. g. 2 o 2 2

Sir/Madam,

With reference to the subject mentioned above, I am to submit herewith Action Taken

Report on violation of Forest (Conservation) Act 19Bo while executing construction of Bypass

at Chhiahtlang and Serchhip (Package-I) on Aizawl-Tuipand section of NH-54 in the State of
Mizoram as given below pointwise.

1. For diversion of z.4gz79Ha of forest land for construction of Bypass at

Chhiahtlang and Serchhip (Package -I) on Aizawl-Tuipang section of of NH-54 in the

State of Mizoram, the Project proponent i.e NHIDCL has not yet received even Stage -I
approval (IPA) from competent authority till date.

2. However, By pass construction work had started without prior approval; and the

DFO, Thenzawl had detected the vioiation on 24th. October 2o2o. As a result, DFO,

Thenzawl issued Stay Order immediately vide letterNo.B.tgoztlrlzozr-TFD Dated

z9.to.zozo; a copy of which is enclosed at Annexure-I.
g. On ro.rr.zo2o, Serchhip Forest Range field staff seized rz5cuft of converted

timber from Mr Vanlalrar,vna, who collected the illegally felled Pine trees from Gor,t

plantation by NHIDCL engaged contractors and converted it into sawn timber. The

offense case of illegal felling was compounded with Rs r5ooo.oo(Rupees fifteen
thousand) as per the local Forest Act. Copies of Receipt is enclosed herewith.

W \ 1
$1/

.. l" ".., "t

b o,or,$ ".."...?..a- 3- )-L

t

r(/
,1,

To

5r

ANNEXURE R6/13
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4. DFO, Thenzawl once again issued Stay Order to NHIDCL rjde letter
No.B.r3oztltlzozt-TFD Dated LL.LL.zozo; a copy of rvhich is enclosed at Annexure-Il.

5. Later on S1.5.2o22, DFO Thenzawl once again issued Stav order to NHIDCL vide
letter No B.r3ozrltlzozt-TFDlt44-r46 dated 3t.5,2o22 (copy enclosed at annexure-
III) and as a result, the excavation works has been stopped till date.

6. It may also be mentioned that Serchhip District Monitoring Committee under
the Chairmanship of Deputy Commissioner, had visited the project site on L2.o7.2o22
to ensure that no further excavation works is continued and that no further violations
happen in the project area. A copy of the resolutions of the Committee was given to
NHIDCL and its engaged contractors vide letter No.Br3ozrl!zozt-TFDl4o4-4t4
datedzo.T.zozz(Copy enclosed at Annexure-IV) directing them that they shall comply
with all directions given by Serchhip District Monitoring Committee on this matter. The

Serchhip District Monitoring Committee tentatively planned to have re-visit of By pass

very soon (probably during 2nd week of September) to see that the recommendations of
the Committee for remedial /protective measures and other resolutions are fully
complied with by NHIDCL/ contractors.

7. Further, DFO Thenzawl had already submitted Report on violation of FCA-rgBo
in this project package vide No.r3o31.1.2o21-TFDI6t7 Dated o2.og.2o2z. A copy of
which along with supporting documents will be available at FC Cell, PCCF Office.

B. As of today, all the excavation works has been stopped and no further violation
of Forest (Conservation) Act rg8o happen in the project site.

Enclosed: As abov Yours faithfully,

Memo No. r3 I tl zozt-TFD I 6zo -6zt_,

(Lq.LBIAKCHAMA CHAWNGTHU)
Divisional Forest Officer

Thenzawl Forest Division
Dated og.og.2o22

-\dd1 PCCF & Nodal Officer (FC) Mizoram for kind information and necessary
sgfir:r. T:--. r-. ,''ith reference to his letter No No.B.zzotglzolzo2o-FC/PCCFlz+S Dated

tl ,l

1

Copl to: r

q 77)^ltlDir.isional Forest Officer
Thenzan'l Forest Division

q

$
t
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Noli.200l7t2tztt22-t)Fo(L)tlJll tqb ;d. GOVITNNMNNT Otr MIZORAM , Lt. I

OTFICN OF T}T$ DIVISIONAL IOIIUST OTTfICNR
LUNGLITI ITOIIItrS:I' DIVTSION

LUNGLITI : MIZOITAM
Ilunnncl R{lno Baznr vengr Lunglci

Dmnil : luugleitlfo@smnil,som
Datcd Lunglci, thc qJA septem}er,2a22

To,

The Principal Chief Conservator of Forests
Mizoram, Aizawl

Subject : Action takcn rcport on ' Proposnl for divcrsion of 8.9856 Ha. of forest
lnnd for rvidening and upgradation of NH - 54 to 2lnne wilh pavc
shoulder and gcoinctric improvcmcnt in thc Statc of Mizoram
( Pnckage 2 ) - Deemed forest arca by NI{IDCL.

Reference : No.B.220I9||5DA22'FCIPCCF/18 dt3.8.2022

Sir,
As you are aware, there was violation of The Mizorum (Forest) Act, 1955 by

felling 69 Nos. of trees frorn deemed forest area (Govt. Plantation) in the above project ( under
Lungiei Forest Division - 5.0926 Ha.)

The matter was discussed with the User Agency (lttFtrDCL). It was stated that
violation was purely unintentional because the areas where violation took place were clairned by
some individuals. it r User Agency further agreed that after all the felled trees are collected /
extracted by EF & CC Department, then the difference in the number / volume of timber felled as

per EF & CC record and the volume actually extracted / collected, if any, shall be paid by the User
Ag.nry. The said difference in number / volume may arise because some of the felled trees might be

buried under the earth or lost in one way or the other,

seventhousandr,*itr*,$::3'".ffi,ii#Hii3;",?iTxT#f-'#'JJtl#t';:i$ifi T:
submitted as and when the case is settled.

Regarding muck disposal, the matter has been taken up by the Distic-t Level

Monitoring Committeetonstituted by Govternment of Mizoram vide No.G.200151212021-FST/?I.I
Dt10.6.2022.

Enclo : 1) Compounding order - Annexures 1(a), l(b) & 1(c)
Zj Wteeiingminutes of District Level Monitoring
'Commiiee f.or Lunglei District. - Annexures 2(a), 2(b) & 2(c)

Yours faithfully,

fl-
( PC LALCHHANDAMA )

Divisional Forest Offi cer\
n

L

\

%

ANNEXURE R6/14
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,;o
to:

1)
2)

Conservator of Forests, Southern Circle, Lunglei.
Range Officer, Ilnahthial / Lunglei Forest Range

Divisional Forest Officer

t
,

i:

copyt
t
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OFtr"ICE oF Tm OF]I1trZORAM
F'OREST OFMCER

LI'NGLEI FOREST DTYISION
LI]NGLEI: MIZORAM

Bt+a.nne} R&r, Bazrr [,unglei

September, 2022

oFFICE oRDERNo. IT oE.zazz*zazs

..'
r- Now, theiefore,'the undersigned, rr exercise ofthe power conferred under Section 29

B of "the Mzorarn (Forest ) Act, 1955 decided to compound the case on palment of Rs
7000,00. The compounding fee should be paid within one week from thg date of issue of

Copyto;
r) The Range Officer,

necessary action

General Manager (P),
necessary action.

*asrlsf{rFJc?
>t

Sd/. PC LALCIIIIANDAMA
Divisional Forest Officer

'l

I{nahthial' Fbrest' :Range' frr lftrtf infrrmation, and

.

NHIDCL, TMU - Lrmglei for kind:information and

.-)

'7t<

Li'
i Email:

Dated Lrrnglei, the

Whereas there was felling of frees at Govemment Plantations within the project areas
'Widening ond apgradattorr oj W'n - 5.4 to 2'-lane with pave shouid'er oh gro*um,
ir4prouements in lhe state of Mizoram ( Package - 2, 8.98i6 Ha. out of which S.OSZO Ua.' 
is under Lunglei Forest Di.vision) by NHIDCL;.

Whereas it was revealed that felling was done by contractors under NHIDCL while
calying out the said project. As per the"statemrnt oi thr ;**;,;rk ;;rffird-i*
Oclober 20L9 andtrees were felled because the areas were claimed by some individuals.

And whereas the accused promised that all the felled timbers will be extacted and
after extracting all the timbers which can be extacted, the difference in number / volume of

the"date.of,issue of this order. As per the initial'enumeratioq therewereEg'tees b befelled
with total volume of 10.45085 Cum ( List enclosed)

2)

0l("'
Divisiunal Forsst Offi cer

431607
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STATEMENT OF THE ACCUSED

The tand where violation of the Mizoram (Forest) Act, 1955 and the forest (Conservation) Act, 1980
took ptace under Deemed forest area of Hnathait Forest Range (Package-Z, Km 125.A0 to Krn 250)
and the Environment Forest & Ctimate Change Department ctaimed it as government ptantation but
there are private people having land passes and the same tand has been handed oyer to NHIDCL by
CALA and further handed over to EPC Contractcir for carrying out constructio n activities. Viotation
has taken ptace white executing works for 'Widening and up-gradation to Z-tanes with paved
shoutder and geometric improvements from Km 166.000 to km 208.000 (Fackage-4\ an Aizawl-
Tuipang section of NH54 in the state of Mizoram on EPC mode with JICA loan assistance'.

Work has been started by the contractor since 25 Oct 2019 and some trees were fetted in the said
location, after having the consent of the land pass hotders.

There was no intension to viotate any rutes/laws. The reason of vio[ation was due to the confusion
as to whom the land and crops betong to because there are private peopte with tand passes
claiming as their tand white EFhCF Department atso ctaimed it as government Plantation. lt is
requested to take.a lenient view as the area is atready inctuded as forest area and in principte
approvat of forest ctearance atready received.

Some of the fetted/uprooted trees are buried under the excavated soi[. 5o, after extracting alt the
timber which can be extracted, then the difference in number/volume of trees fetted and
number/votume of trees extracted, if any witt be paid to Environment Forest & Ctimate Change
Department by EPC contractor within 45days.

.1,,

General Manager, ABCI
HnathaiI Carnp i

Gonaral IVlanag,ir tF,
NHINCL
PfflU - l-ungloi, Mizorant

1a,nnW
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. STATEMENT OFTHE ACCU5ED

The tand where vlotation of the Mlzoram (Forest) Act, 1955 and the forest (Conservation) Act, 1980
toolt ptace under Deemed forest area of Lungtei Forost Range (Package.2, Km 125"00 to Km 250)
and i:he Environment Fotert &, Climate Change Department claimed it as government ptantation.but'
there are private people having land passes and the same tand has been handed over to NHIDCL by
CRL* and furthor handed over to EFC eontractor for carrying out construction activities. Viotation
has taken ptace *,hite executing works for. 'Widening and upigradf,tion to ?-lanes with paved
shoulder and geometric irnprovernents frorn Km 208.000 to km 250.000 (Package"S) on Aizawl-
Tuipang.section of NH54 in the state of lvtizoram on EPC mode with JICA toan assistance'.

Work has been started by the contractor since 25 Oct 1019 and sorne trees were fetted in the said
location, afterhaving'the consent qfthe land pass hotders.

under the excavated soil, 5o, after extracting all the
differerice,in nurnber;/volume of trees fetted and

& Gtrimate Change

Camp
C6r.ul6;- Jiftrt"4

.NHrilSt
'PMU - Lurtgtoi, ltrli:or:unr

ASCt

L
r)

56me of the fettedlUprooted trees
timber which cdli :be .extracted,
number/votume extras&d; 'if any wttl, bq paid
Oepartrnent by

tFl

SG
6enerat
NIIIDCL,

451609
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List of trees felledwhile carrying out the project 'wldenlng & upgradation to 2 - lane paved shoulder

{ co nrie u ratio n a n d'H:xlff 
:;:Til:::r, n -T: :"J ffi:l ##il:;:: i pa ng sectio n or N H

t

(speciesl
Girth at breast
length {ln cm}

Length
(m)

Volume
(Cu. m)

Floor price
(ln Rsl

2 4 5 63
47 3 0.04L4 256
55 4 0,1056 625
50 4 4.0625 386

4 63 4 6130.0992
5 48 0.a432 267
6 51 4 4A2

53 4 o.0702 434
38 49 0.0450 278

52 0,0676 418I
10 53 0.070 432

46711 0.0755
46772 0.0756

0.0396 24513 46
47 3 o.o4\4 2s674

a.0432 26715
0.0487 30116
o.04]{

3 0.0396 245
3 0.0487 30119

0.0525 3255320
49 3 0.0450 2782t

0.0379 23445 322
73625 o.220523

5 0.3380 208824
5 0,2940 18169725

15645 2 0.025326
0.0392 242256
0.1849 114286 4

5070.0820
0.094s 58430

3 0.0270 15938
0.028s 176339

4 0.302s 1869110
3 0.2700 2859tza

0.302s 1869110 4
4 0.3600 3812L20

0.3168 33553130
0.3600 3812120 4

9884 0.160080
38
39
40 15645 0.253190

28s90.27003120
59570.56254
449395.7503

!

ISlNo

1.

1

2
3

3
0,06s0

7

4
4

55 4
55 4

3

48 3
351

47 3 256tTl
4618
51

3

84
L04

77
28

28129
37t

3t
32
33
34
35
36
37

4t
150

Thlanvawng lGmelina arborea)

42
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Sl No Name of Trees
{species}

Girth at
breast

length (tn
cm)

Length
(mI

Volume
(Cu.m)

Floor price n

(ln Rs)

1 2 4 6
43

Yang lAlbizzio ch ine nsis'1

63 4 a.0992 483
44 5B 4 0.7156 553
45 98 4 0.240L LLTA
46 83 0.1722 839

5 0,3315 L6L5
Sub Total 0.98s6 4670

48 Fartuah (Erithnia varietiesl 63 5 o.7240 604
Sub Total o.L24A 604

49
Khiang (Schi mo wollichii)

3 0.0675 357
50 0.0992 525
51 0.1056 559
52 62 3 o.o72a 381

Sub Tatal 0.3343 L822
53

Zairum (Arog e isu s accu mi n atal

64 4 a.to24 499
39 3 0.028s L39
4L 3 0.0315 153

'56 3t 3 o:0180 88
55 3 0.0s57 276

Sub Totdl o.237L 1155
58 Thingdawl (Tetra m el es n u difl o ral 110 5 o.4537 22tA ,

Sub Totdl o.4537 22LO
59 Fei (Toonna ciliotal o.to24 633
60 4 0.1369 846

0.2393 t479
6L Tukloh sehsawr (Loncia coromandelico) 0.1560 764

Suh Total 0.1560 760
62

Teak {Tectona grandisl

L40 5 0.6125 1514
63 80 2 0.0800 74L2
64 70 2 0.0612s 1081
55 110 5 0.3781 8343

92 5 0.2645 5836
BO 4 0.1500 2824

68 90 5 0.2531 5584
L10 5 0.3781 8342

SubTotal 2"18755 34935
Grand Total 10;45085 9257s

(Rupees ninetv two thausorld five hundred seventv five gnlvl

calculated based on the latest notification Vide No.8.11029 /Ll20A3 - FST. Date 15.5.2020.

Divisional Forest Officer
Lunglei Forest Division

qQ--

Floor pqice is

3 5

4
47 103

50
63 4
55 4

54
55

57

64 4
74

79 4

66
67

69

471611
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r
To,

GOI/ERNMENT OF MIZORAM
OFFICE OF THE DTWSIONAL FOREST OFFICER

THENZAWL FOREST DIVISION
THENZAWL: MIZORAM

email id:
No.B.r3* zl/;.lz*zr-TEl./ U 11 * L:11 Bated.Thenzaer.l, the r4th. og. 2oea

Subjeet:

dd, Principal Chief Conservator of Forests &
Nodal Officer (FC),
MizoramAizawl

Prapascllfo, diuersion af 8.9896 IIo af farest loindfar widening
alnd up-grsdstion of NII-94 to z-lqne with paued shoulder antd.
geotnetric tmgnauements in the State af Mizarqm {Polckoige -z)
Deemedforest oreobg NHIDCL *reg

t{a.;B;zr*rglrglzozz-FeIPCCF/lz8 frrtedrz;Sqpt, zuzz.ReJ%.

Sir,

With reference to the subject mentioned above, I am to submit
herewith action Taken Report (ATRi on vioiation of Forest (Conservationi act r98o whiie
executing the project involving Diversion of B.q8S6 Ha of forest land for widening and up-
gradation of NH-54 to z-lane with paved shoulder and geometric improvements in the
State of Mizoram (Package -z) Deemed forest area by NHIDCL as given below point-wise.

r. The execution of road project involving diversion of 8.g8S6 Ha of torest land for
widening and up-gradation of NH-54 to z-lane with paved shouider and geometric
improvements in the State of Mizoram(Package -z) Deemed forest area was started by
the User Agency (NHIDCL) prior to obtaining "In Principle Approvai' from Govt of
India.
z" As soon as the r.iolation is detected by DFO, Thenzawl, Stay Order was issued vide
letter No.B.r3oztltlzozr-TFDlt47-r4g Dated Z1.S.za22; a copy of which is enclosed.

at Annexure-I.

3. Consequent upon issuance of Stay Order by DFO Thenzarnl, all the excavation
works along the project site (Package -z) has been stopped.

4.ln the meantime, the User Agency (NHIDCL) received IPA for this particular road
project (Package-z] on t4ii', June, 2a22 from Gor.t of In<iia. How,e\,.er, the construction
norks was not allowed to continue and remain stopped due r..iolation of Muck Disposai
Plan (and hence FCA-tg8o) in the forrn of improper spoil disposal at various
designated Spoil Banks and other locations leading to enr.,ironmentai damages.

t

^
l

4

,\fl

;l

\

ANNEXURE R6/15
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p
5. The damage on tbrest land took place at three {3) locations due to irregular muck-

disposal which destroyed the plantationsl vegetations in the dou,nhi11 side of road

alignment due to submergence of land by spoil. The total damage area at three
locations is estimated to be S.oo Ha (z.oHa+r.5Ha+r.5Ha).
6. Further, the Serchhip District Monitoring Cornmittee under the Chairmanship of
Deputy Commissioner had t{sited the project site on t2.o7.2o22 to ensure that no

tuither excavation works is continued and that no further rtolations happen in the
pro-iect area. A copy of the resoiutions of the Committee r,r,as gir-en to NHIDCL antl its

engaged contractors r,'ide letter No.Br3ozrlrlzozr-'IFDI+o+-4r4 dated zo.7.zozz
(Copy enclosed at Annexure-Il) directing that they shal1 comply nith all the
resolutions/ directions of Serchhip District Monitoring Committee on this matter. The

Serchhip Disrrict lvionitoring Committee tentatively pianned to have a re-l'isit tire
project site of Package-z to check and ensure the recommendations of the Committee
for remedial /protective measures are fully complied with by NHIDCL/ contractors.

Z. As of today, all the
Forest (Ccnsenation)

excavation works has been stopped and no furtheru,ioiation of
Act happens

Enclosed: As above Yours faithfully,

i4 a. ,?u
(I-ALBIAKCHAMA

Divisional Forest Officer
Thenzawl Forest Division

Memo No. r3o3 r / tl zozt-TFD/ Dated t4t}r.ag.zozz,
Com' to: r) Cnnscn,ator of Fore-qts (Cpntr"al Cir"r'lc) fnr kind informa-tion-*r*-'

Divisional Forest Officer
Thenzawl Forest Division

I
l,
ij
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C,OVERNMENT OF MIZORAM
OF THE DIVISIONAL FOREST OFFICERTHENZAWL FOREST DIVISION

THENZAWLT MIZORAM

i

t'li
t;i

N<r.B.r3oe!lzozt-'fFD/ 1'l:/ lt,,l **To,
- eynailid: l"litit,,,.t:,,i,,,:ir iriri .rillir:.,.i r ,Dated Thenzawl, the 31*t Mav, 2ozz _

The General Manger (projects)
NHIDCI,
PMU-Lungiei, Mizoram

Ref.

rrregukr Muck Dfsposal in connection with the project'widening ancl _tJp)gradatktn t; -;:i;e paued shourd_erco4figuratton and Eeometric ;rr.priuei."i-t""* Krn g.o ta Rrn38o.o on Aizawt-Tuipung 
"**fr.rn "t Nrr_;;" ; ;;;,it#i' oyMizorctm (package-z). 

, ,No.B.zzotg/rg/zozz-FC/pCCF/pt. Dt-io.oS.zozz.
Sir,

With reference to the above, I am to bring to your attention that there hasbeen irregula r muck disposal in many places along NH-S+ stretch within the iurisdiction ofThenzawl Forest Division (Serchhip & H District) while executir.rg thementioned project. The fbllowings are specitic anrl GPS locations other than clespoil banks as per your Muck Disposal plan where dumping of large volurne of excarratedsoil have been done by NHIDCL.

nahthial

1

.)

t.)

Sl. No. Specific locations GPS'Locations

23o 06' 43.75" N
o 2,, EDa wnrka 2 o v!'pz,a ( DCo3 PlantatIOn

P wl CV are

kawr: (1989 Gornari
Ra iVCPlantati

Her

z3o 06'Ss.o6" N
o "E

L)a r'at h 2nTer' l nlr\IL'Jc()3 Baniboo
Plantation w VC) area)

23o Cl6' 29.72" N
r)o "E

The irregular clisposal of large voiume of exca,n,ated soil an<i non-c.u,rrpliun..iwith Mtrck Disposal Plar-r resuit not only in extensive destruction of 
'aluable fau,al andtloral dir''ersity ai'rd but loss of rivcr ecosy'sterns and aquatic 1if'e clue to siltation w'j,.,h ho.-,

\.i L' '

1 r'Ii:i,

:l' r.

: : il

': l:

Subject:

il r
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5a

I,lnclo: As abovtl

Cop"v t
1

rl\

3)

)

Yotrrs

orest
Thenzawl Forest

Thenzawl:

Menro No.B.r3oz rltlzozt-Tltl) I t - 14n'J
7 Dated Thenzawi, the 3r't

;

Divisional
Thenzawi

Thenzawl:

ll,

l

t'
il

/rl

i

tt
r!r
il

:l;i'I

ri

i,l

to

such
along
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NoF.200 I 7 12 12022-DF A (L) I 2k g. t s-

GOVERNMENT OF MIZORAM
OFFICE OF THE DIVISIONAL FOREST OFFICER

LUNGLEI FOREST DIVISION
LUNGLEI: MIZORAM

Buannel Rffn, Bazar veng, Lunglei
Email:

.r{o YV

\

Vfhe Principal Chief Conservator of Forests
Mizoram, Aizawl

Action taken report on ' Proposal for diversion of 4.3629 Ha. of
forest land for widening and upgradation of NH -54to2lane
with pave shoulder and geometric improvement in the State of
Mizoram (Package 3) - Deemed forest area by NHIDCL.
No.B.2201 9ll4l2|2t-FClPCCF/140 dt 3.102022

Sir.
Referring the above, I have the honour to fuinish the required informations as

tbllou,s

i 1. violation (Felling; earth cutting) was started during December, 2019.
Regarding violation inside forest areas, the case was compounded on payment of Rs 3000.00
(Rupees three thousand only ) on condition that all the felled trees (25Nos, 4.8385 cum)
should be lecovered by the User Agency.

Regarding disposal of muck, there are no muck disposal inside forest areas although some
earth cuttings and felling of trees r,vere from forest areas.

It may also be noted that out of 4.3629 Ha. of forest areas, only 0.5329 Ha. is
under Lunglei Forest Division and the rest 3.83 Ha. is under LADC Forest Department.

Enclo : As above
Yours faithfully,

dTo,

Io

\

G

aJ.

$

W

Copy to :

1)

alLv
( PC LALCHIIANDAMA )
f Divisional Forest Offrcer

Conservator of fiorests, Southem Circle, Lunglei, Mizoram for kind information.

I

)

Divisional Forest Officer

ry\ T
Dated L

\

F,rJ OF i,i,i-"@ Hs ...5H..? ..!....,.,.....
m*. ".*#*.L*.;"../.,.9;1,... )rL

ANNEXURE R6/17
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No.B. 1 40 1 s t L12022-DB A (L) t EL t 5 6
GOVERNMENT OF MIZORAM

OFFICE OF TIIE DIVISIONAL F'OREST OFFICER
LUNGLEI FOREST DIVISION

LUNGLEI: MIZORAM
BUANI\EL RUN, Bazar veng, Lunglei

Email :
Dated Lunglei, the I 4L Septembe\Z}22

OFFICE ORDER No. tb oF 2ozz -2023

Whereas there was felling of trees at Government Plantations within the project areas
,Widening and upgradation of NH - 54 to 2-lane with paste shoulder -and geometrtc

i*pr;;r;rfis in ihZ state of liizorym ( Package - 3 - 4.3629 Ha' out of which 0'5329 Ha'

isLnder Lunglei Forest Division) by NHIDCL"

Whereas it was revealed that felling was done by contractors under NHIDCL while

carrying out the r* ;;"j*t e! p-.I the statement of.the accused, work was started in

December 2019 andtrees were felled because the areas were claimed by some individuals'

And whereas the accused promised that all the felled timbers will be extracted and

after extracting all the timbers which can be extracted, the difference in number / volume of
felled trees and number / volume of trees extracted, if any, will be paid within 45 days from

the date of issue ortfris order. As per the initial enumeration, there were 25 trees to be felled

with total volume of 4.8385 Cum (List enclosed)

Now, therefore, the undersigled, in exercise of the power conferred under section 29

B of the Mizoram (Forest ) Act,1gS3 decided to compound the case on payment of Rt^

3000.00. t . 
"o*porrairrg- 

fee should be paid within one week from the date of issue of
this letter.

Sd/- PC LALCHHANDAMA
Divisional Forest Officer

Copy to :

1) The Range officer, fawipui Forest Range for kind information and necessaly

action.

2) General Manager (P), NHIDCL, PMU - Lunglei for kind information and

necessary action.

L. ."'

clr,.' Divisional Forest Offi cer

551619
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STATEMENT OF THE ACCUSED

The land where viotation of the Mizoram (Forest) Act, 1955 and the forest (Conservation) Act, 1980
took ptace under deemed forest area of Tawpui Forest Range (Package-3, Km 250.00 to Km 380)
and the Environment Forest & Ctimate Change Department claimed it as government ptantation
but there are private peopte having land passes and the same land has been handed over to NHIDCL
by CALA and further handed over to EPC Contractor for carrying out construction activities.
Viotation has taken ptace white executing works for 'Widening and up-gradation to 2-[anes with
paved shoutder and geometric improvements from Km 250.000 to km 278.000 (Package-6) on
Aizawt-Tuipang section of NH54 in the state of Mizoram on EPC mode with JICA loan assistance'.

Work has been started by the contractor since'16 Dec 2019 and some trees were fetted in the said
location, after having the consent of the [and pass hotders.

There was no intension to viotate any rutes/taws. The reason of viotation was due to the confusion
as to whom the [and and crops betong to because there are private people with tand passes
ctaiming as their tand white EF&CC Department atso ctaimed it as government Ptantation. lt is
requested to take a lenient view as the area is atready inctuded as deemed forest area and in
prineipte approval of forest ctearance atready received.

Some of the fetted/uprooted trees are buried under the excavated soit. So, after extracting atI the
timber which can be extracted, then the difference in number/votume of trees fetted and
number/volume of trees extracted, if any witl be paid to Environment Forest & Ctimate Change
Department by EPC contractor within 45days.

l

*P'r,r
,.__ *

I

td*&r"*r'"'
Jnt rurnur. Prash*nt
' Prgjeet itan,rger, AB{l

Sid 8fiTF Camp
Ta*ril,ul }ft)rtfi-l

561620



1
7

46L
5862

3812

9

2 1457

15
76
77

0.2880 1403
0."0630 307
0.0630 3A7

24 0.1060 516

4.8385

117

l

Floor price is calculated based on the latest notification Vide No.B.1 l}2git/2AO3 FST - Date15.5.2020

Bivisioaal Forest Officer
Lunglei Forest Division

ri
i

List of trees felled while carrying out the project 'widening & upgradation to 2 - lane paved shoulder
configuratlon and geometrlc irnprovements frorn km 8.00 to Km 380.00 on Aizawl - Tuloang section of NH

- 54 in the state of Mizoram (Package - 3) Lunglei Forest Division.

No
NI

Volume
{Cu.m}

Floor price
(ln Rsl

2 3 4 5 6
.. CI,1225

2 82 4 0.1681
3 3 0.a720 M5
4 80 5 0.0200 L24
5 53 3 0.0526 325
6 5 0.1950 1205
7 774 5 10019
8 16L 4 0.6480

59 3 0.0892 551
10 120 4 0.350
17

Thlanvawng (G meli no orboreo )

83 4 0.7722 1046
Sub 26,195

12 68 5 0.1445 765
13

Zuang {D u a ba n g a g ro d ifl o ral
65 5 0.1361 721

Sub 0.2806 1485
L4 58 4 0.0841 445

82 4 0:1681 890
88 5 o.2420 128X.
78,' 5 0.1901 \w7.

18 87 5 0.2365 1252
19

Khiang (schima wallichii)

58 4 0.0841 445
Sub Total 1.0048 s320

o.0729 3s520 Fartuah 4
o.o729 35s
0.0330 161
0.0330 161
0"2880 1403

21 3
Sub

22 5
Sub

23- 58. 3
Total
56 3

25
Tukloh sehsawr (Lancia

coromandelico) 4 0.1444 743
0.2504 t2t9

36,436

571621
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GOVERhIMENT OF MIZORAM

OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS
DEPARTMENT OF ENVIRONMENT, FORESTS & CLIMATE CHANGE

MIZORAM::AIZA\,VL

No. 8.2201e /1.4/Za?1-FCIPCCF / t'+ \
,IO,

Dated Aizawl the LtwFebruary,2023

Executive Director [P]
NHIDCL
RO - Aizawl, Tuikhuahtlang.

Subi: Proposal for diversion of 4.3629 ha of forest land for Widening &
Upgradation of NH 54 Package 3 Deemed Forest on Aizawl - Tuipang
section of NH 54 in the State of Mizoram.

Sir,

With reference to the subject quoted above, I am directed to forward
herewith a copy of letter received from DFO, Lunglei regarding the extent of area of
violation and No. of years of violation for the project proposal for diversion of 4.3629 ha of
forest land for Widening & Upgradation of NH 54 fPackage 3 deemed forestJ. The penal
NPV under Lunglei Forest Division has been calculated as follows:

Vinlated area
[in i:aj

This is for information and payment of Penal NPV through PARIVESH.

Yours faithfully

,/L_t .r(
1l L-t

)

Conservator of Forests IFCJ
Aizawl the February, 2023

flDeputy
DatedNo. B.220 1 9 / 1,4 / ZAZL-F C lP CCF /

Copy to:
L. Conservator of Forests [CCj for information.
2. Divisional Forest Officer, Thenzawl Forest Division for information

NP\r rate
{in ^{.sj

Amor:-nl fin RsJ Violation years
Penal NPV

amount x20 a/a

fin Rs)
0.5329 11,16,900.00 5,95,1-96.00 II 1,19,039.00

t

l,),,M4eox.e
I Assistant Conservat'or of Forest IFCJ

\

581622
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'iilLitilI

t'\ 4i ** ;t I *1 f'f ic * -.&. j.a aw t, $Ai zr": r* nr "
. !\ r:r. T-S6, T'uikliLlalhlang

i\irer,o.l 1, J\{ix*rnnr-7?*fl O J
t_,"-..:t. r, ^-.-ellldll 1!i1

Fh, lj-a, ;0389"I316335

"\[X(Iii':! r'ta '
ii i"i fr iril&'{ l}'i,\ 1- l.:t

i{,i}luf{*5pi{1iY

"1" Fh

N*. MH tffieL/H*-Aixawt/F*r"*st/?S33i}.*S Date; X ?,.0e,:*33

Tn
The ${arlal filficerrAilfCF,
rUoF"t- &CC Deparlrncnt.
6ovL. sf A{ixoram

$r-rhj*cl: Paynrenl r:'l' Fenal hiPV in r*specl" o{ [rnstructir:n of 2-laning rvith harct slroulder
cr:nfig*rali*n *f NH-7 {L}irtr t{l"l-54} frcm,a.izawt-Tuipang section of Nt"t" ? {Pkg-3} in Mixoram undsr
Bharal,rnaia Pariyojria cn [[C mode- Fayment *f p***1 ]dFV to Fsrest Sepantment.

tr
H,

U^1''I\C I .

e0

t
fx.)

i ) f'lt;. lt. 2? 0 1 q / 1 4 / Z*?1 " l" C 1 PC{ f I 1 7"1, $td. ? 1 . CI?. 207 3.

$1r,
v'lith refcrenc* t* eilove rgl*renced le.trer no" {1) lhis o{fic* paid the Penal NPV cf

Hs.1,19,03?/- througir thallan which wils apprlveri b1r yr:ur goorJ sffice througlr appticati.-rn
nr:"{:14}6?5843 tr: {.*ntralized C},M!}A "&rc. on ?3..S}.?0?3 {cap5r *f clrrillarr attncired}.

" ,The l.lilv, eA, AP rnr;ls paicl ol'r il?"0fi.?*??,

3,ll js t'ei:luested yout"go*ds*[f to pr*cers ths fil.e for lhe land of 4.3629,Ha of lancl for
*ppt'*val *f Stage-ll fr*rn IRO $hitbng" l'his i: for y**r inf*rmation and fiecessary actlon please.

tiilr:l:As ahnve

{Faleti

,{{4.u,,",' i)-fiie PrinclpL* Sccrefary, $,*[F[LC{ }epl., ficvt" of h{izr:ranr.

GM (LA &. Canrd)

ilitJneler Secy. to tlie fiovt. of iv'ijzorani, Mo$f&e[ {or jnfi:rmat:orr.
iti)ilCf , {&'dP/t, MoIF&.C( Dept" Sr:vt. r:f &4jzoram fcrr infcirnratir:rr and necessary actiorr"
ivi fi M(il ), PMLJ - l-av'rn gL[ai forinforriralir: n i:nd necess;lry ac tirn.
v)-frunr"d Fiie.

'&,DP

l-le;iit t].r-r*ir{*r': .l'd Fi**i". ii-if ilujl*ing,4 F*rl'i*rn.*i}t Stre*t, ltew l}*lhi-f 1S0il1
\itir:htiiay r.l.ri;i t!:!/ r:ll irlr''i r''r'ii;t

I
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10/08/2023, 22:38 Chambers of Swaraj and Kotwal Mail - Service: Reply Affidavit in OA26/2023| PI Vanramchhuangi Vs UOI & ors

https://mail.google.com/mail/u/0/?ik=1a3e8ffade&view=pt&search=all&permthid=thread-a:r5973899454885121286&simpl=msg-a:r-52253886949… 1/1

Office Swaraj&Kotwal <office@swarajandkotwal.com>

Service: Reply Affidavit in OA26/2023| PI Vanramchhuangi Vs UOI & ors
1 message

Office Swaraj&Kotwal <office@swarajandkotwal.com> Thu, Aug 10, 2023 at 10:38 PM
To: emailtogkb@gmail.com, advocatenandita@gmail.com
Cc: Siddhesh Kotwal <siddheshkotwal@swarajandkotwal.com>, Ana Upadhyay <anaupadhyay@swarajandkotwal.com>

Dear Sir, 

 FINAL REPLY NGT (1).pdf

Hope this email finds you well.
Please find attached the Reply Affidavit filed on behalf of Respondent No. 4,6, and 7 in the above-captioned matter,
for your kind reference and record. 

Best Regards, 
Ana Upadhyay
Advocate
+91 6202231868
Office of Mr. Siddhesh Kotwal 
Standing Counsel for the State of Mizoram
New Delhi

J-1, First Floor,
“Upasana” Building,
1, Hailey Road,
New Delhi -110001
India.
Tel: +91 11 41045066

The information contained in this communication is intended solely for the use of the individual or entity to whom it is addressed and others
authorized to receive it. This communication may contain confidential or legally privileged information. If you are not the intended
recipient, any disclosure, copying, distribution or action taken relying on the contents is prohibited and may be unlawful. If you have
received this communication in error, please notify us immediately by responding to this email and then delete all copies of it from your
system.

Whilst we have taken reasonable precautions to ensure that any attachment to this e-mail has been swept for viruses, we cannot accept
liability for any damage sustained as a result of software viruses and would advise that you carry out your own virus checks before opening
any attachment. Please note that communications sent by or to any person through our computer systems may be viewed by other members
of our Chambers and agents.

 

1662
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Tejasvi Gupta
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